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Mr. P.N. Jatti, Counsel for applicant.
Mr. V.S. Gurjar, Counsel for respondents.

The respondents have filed MA No. 115/2007 for
taking order dated 03/05.04.2007 on record whereby the
Cornmissioner, Kendriya Vidyalaya Sangathan, New Dathi
has considered the representation filed by the applicant
dated 24.03.2007, as directed by this Tribunal vide its
grder dated 23.03.2007, wherein posting of the applicant
at Kendriya Vidyalaya, Rajouri, Jammu Region has been
modified to Kendriya Vidyalaya, Himmat Nagar,
Ahmedabad. Learned counsel for the respondents
submitted that in view of this, the present OA has
vecome infructuous.

According the MA is allowed. The order dated
03/05.04.2007 is taken on record.

The CA is also disposed of as having become
infructuous.
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